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INTRODUCTION 

I, the Chairman of the Committee on Pa~rs laid on the Table 
having been authorised by the Committee to present the Report on. 
their behalf, present this their Eighth Report on the action taken or 
proposed to be taken by Government on certain recommendations! 
observa.tions of the Committee on Pap1ers laid on the Table made 
in the Third and Fourth Reports (Fifth Lok Sabha). 

:.t The matters covered Jy this ~rt were considered by the 
Committee at their sitting held on 20th April, 1978. 

3. The Committee congidered and adopted this Report at their 
sitting held 011 the 9th May, 1978-

4. A statement giving summary of recommendations/observa-
tions of the Committee is appended to the Report (Appendix-IV). 

NEW Dl:LHI; 
May 11, 1978 
Vaisa~kh42t, 1900 -(Sa-b). ~ 

KANWAR LAL GUPI'A, 
Chainncn. 

Committee on PaperB liad oi the 
Table 

(v) 



CllAftaI 
IMPLEMENTATION OF RECOMMENDATIONS MADE IN PARAS 

2.32-2.34 OF FOURTH REPORT (FIFTH LOR: SABHA) OF 
THE COMMI'l'TEE ON PAPERS LAID ON THE TABLE 

The Committee on Papers laid on the Table in pant 2.32 ot 
their Fourth Report (Fifth Lok Sabha). had made the following ob-
aervation:-

''The Committee note with concern the failure on the part of 
the ~ndustries Corporations to finali:se their ac. 
counts and lay the Annual Reports on the Table of Lok 
Sabha. Out of the 17 Corporations, the Annual Reports 
of only 6 Corporations have been laid on the Table of Lok 
Sabha pertaining to the periods upto 1974-'15. While the 
Corporations in Andhra Pradesh, Bihar and Punjab WeTe 
in more arrears of finalising their account. and conse-
quently there was undue delay in laying their Annual 
Repbrts, in case of Assam and Orissa Corporations De 
Annual Report had been laid on the Table of Lok Sabba 
80 far. 

1.2. In their action taken note dated 25-7-1977, the Ministry ~ 
Agriculture and Irrigation have stated as under: 

"The eleven defaulting State Corporations referred to by the 
Committee whose Annual Reports have not been laid are 
as follows:-

S. No. Name of the State 
Agro-Industries 

COl"J1Ora tions 

Year from whick 
Reports are due 

----.------- -----------
1. Andhra Pradesh 
2. Assam 
3. Bihar 
4. Gujarat 
5. Jammu and Kashmir 
6. Kamataka 
7. Kerala 
8. Madhya Pradesh 
9.0rtssa 

10. Punjab 
11. West Bengal 

1972-73 
1967-68 
1972-73 
1974-75 
1973-74 
1974-75 
1973-74 
1974-75 
1968-68 
1972-73 
19'13-74 
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The.latest position in respect of these Corporations is as follows:-

1. ANDHRA PRADESH: 

The Annual Report of the Corporation for the year 1972-73 has 
been forwarded to both Houses of Parliament on 13th October, 1971. 

2. ASSAM: 

The Annual Reports for the years 1967-68, 1968-69, 1969-70 and 
1970-71 have been forwarded to both Houses of Parliament on 4th 
November, 1976. 

3. BIHAR: 

The accounts of the Corporation for the year 1972-73 has been re-
centl)'1 adopted at the General meeting held on 11-6-77 and the Cor-

-poration is taking expeditious stePs to have the same printed for lay-
'tng on the Table of Parliament. 

4. GUJARAT: 

The Annual Report of the Corporation for the year 1974-75 haw 
ace been received in the Department in Aug., 1976. Steps are being 
taken to lay the safe on the Table of Parliament in the Budget Setr 
-lion. 

5. JAMMU & KASHMIR: 

The copies of the Annual Report for the year 1973-74 have been 
,-eeelved during August, 1976. On account of certain deficiencies, the 
lIIme could not be laid. The Corporation is taking expeditious steps. 
to l'eCtify the deficiencies. 

6. KARNATAKA: 

The annual Report for the year 1974-75 has been adopted and the 
printed copies of the Report were furnished to the Department of 
Agrieulture on 31~1977. The same will be laid on the Table during 
the Budget Session of the Parliament 

7. KERALA: 

The Annual Report for the year 1973-74 has been forwarded u. 
both Houses of Parliament on 11th October, 1976. The printed copies 
of the Report for the year 1974-75 have been received on 16-2-1977 
for layfnc In ttie Budget Seeslon of the Parliament 
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8. MADHYA PRADESH: 

The printed copi~ of the Annual Report fO!" the year 1974-75 have 
since been received on 1~2-1977 in the Department for laying in the 
Table of Parliament. The same will be laid in the ensuing Budget. 
Session. 

9. ORISSA: 

The Annual Reports of the Corporation for the year 1968-69 and 
1969-70 have been forwarded to both Houses of Parliament on 19th 
October, 1976. The printed copies of Annual Report for the year 
197~71 in English only have been received recently. The same will 
be laid on the Table ·of Parliament in the Budget Session. 

10. PUNJAB: 

The Annual Report of the Corporation for the year 1972-73 has 
been forwarded to both Houses of Parliament on 8th October, 1976. 

11. WEST BENGAL: 

The Annual Report for the year 1973-74 has been forwarded to-
both Houses of Parliament on 12th October, 1978. 

Thus in all ten Annual Reports of these Corporations have been 
forwarded for laying on the Tables of Parliament during October! 
November, 1976. Some more copies of the Annual Reports of these-
Corporations have also been since received. These CorporationlJ 
are now taking expeditious steps to finalise all the pending 
annual reports in tenns of the recommendations of the Committee." 

1.3. The following Table prepared on the basis of information 
gathered from Lok Sabha Bulletin Part-I indicates at a glance the 
position of laying of Annual Reports of the Agro-Industries Corpo-
rations in some of the States:-

Name of the State Year Date of laying 
before Lok Sabha 

I. 0riBa g68-6g} 
!969-70 

118-10-1976 

I 97G-7J ~1977 

II. Punjab 1971l-." 1l5-10-1976 

3. Andhra Pr8desh. 1 971l-73 1l5-10-1976 
1973-74 1l5-7-1977 



.. 
------ -----

..,. Keraia . 

~. Wrsl Benpl 

7 ..... rnataka 

8. Madbya Pradnh 

9. Maharuhtra 

10. Rajuthan 

II. Tamil Nadu 

III. Guiarat 

J 3. Himachal Pradeob 

J4. Utuar Pradeohl . 

---• 
Year Da~ at laymc 

IIdOre Lok Sabba 
------.---

I 97S-7. :ZS-1O- 1976 
1974-75 25-7-1'177 
1975-76 n-12-1977 
'97:J-N 25- 10-1976 
1974-75 1~12-1977 

1967411 
I~f 7-1I-'9n 
1~7° 
19,.,..'1 

197,,-75 8-f\..1977 
1'17~-?6 I~HI-1977 

1974-75 w5-7-1977 

1975-76 2;'-7-1977 

1975-']6 :I~-7-19i7 

1975-;6 111-7- 1977 

1974-7.'1 "L 5-8-1977 
'975-76/ 

1975-;6 5-8-1971 

1975-76 5-8-1977 

1.4. The Minister of Agriculture and Irrigation laid on the Table 
4)f Lok Sabba on 12-12-1977, a statement (Appendix I) showing rea-
.IOnS why the Annual Reports and Accounts of the State Agro-Indus-
tries Corporations in 12 Sta,tes could not be laid within the stipulated 
period. 

1.5. The Committee on Papers laid on the Table in paras 2.33 and 
2.34 of their Fourth Report (Fifth Lok Sabha) have re~ommended aa 
fol1ows:-

"The Committee also find that the delay in the finalisation of 
accounts is mainly because of the late P1'l~p::u~1jon of ac-
counts and failure to take expe<Ltious steps to adopt these 
accounts. The Committee are constrained to observe that 
though the accounts of the Agro-Industries Corporations 
had been in arrear for a number of years, no serious view 
of that was taken and no attempt was made to bring the ae. 
counts up-to-date. The Committee suggest that the Central 
Government should take etfec.-tive steps to remedy the 
situation. The Committee note that a time bound wo-
gramJDe for audit of accounts etc., of 9 months from the 
close of the year, has now been worked out by the Ministry 
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fol' being followed by the Agro-Industries Corporations to 
eoaure that they do not fall into arrears. The COJaQlittee 
hope that this programme will be strictly adhered to. 

The Committee note that one of the main reasons advanced br 
some of the Corporations for delay in finalisation of ac-
counts is that there baa been delay in the nomination of 
statutory auditors by the Department of Company Mairs. 
The Committee also note that the Department of CompanJ 
Affairs was DOt agreeable to the suggesticm of the Ministry 
of Agriculture and Irrigation to appoint statutory auditon 
for a period of three yean, which the latter felt would en-
able the Agro-Industries Corporation to clear their arrean 
of. accowrts. However, in view of the reasons given by 
the Department of Company Mairs, quoted in para 2.11 
for not agreeing to the applointrnent of auditors for more 
tban one year at a time, the Committee feel that the course 
of action suggested by the C.&A.G. for appointment of 
statutory auditors in case of defaulting Government com-
panies in order to enable them to clear their' arrears of ac-
counts should be given a fair trial. The Committee trust 
that the Ministry of Agr'iculture and Irrigation would en-
sure that the defaulting Agro-Industries CoI'pol'Qtions do 
their best to avail themselves of the relaxation made by 
the C.& AG. and clear the arrears of acocunts within the 
time limit recommended by the COI.unittee in para 2.48. 
The Committee also trust that the Department of Com-' 
pany Affairs would see that the aJ1pOintrnent of auditors t. 
expedited and the finalisation of accounts not delayed 011 
this account." 

1.6. The Ministry of Agriculture and Irrigation in their actioa 
taken note dated 25-7-1977 have stated as under:-

''The Department of Agriculture has taken steps to ensure that 
~e defaulting Corporations do their best to avaH them-
selves of the lexation made by the C. & A.G. However, 
some of the folowing State Agro-Industries Corporations 
have reported as follows:-

(1) ASSAM: 

The audited accounts of the CorpoTation for the year 1971-72 wu 
certified by the statutory Auditors on 16th August, 1976, The Statu.. 
tory Auditor for the year 1972-73 of the Corproration was appointed 
by the Company Law Board during December, It76. '!'he Statutot"J 
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Auditors have not startecl the audit on the dispute over fees upto 
7-3-1977. 

(II) PUNJAB: 

The Statutory auditors were appointed by the Company Law De-
p,artment for the year 1973-74 during February, 1976. The Statutory 
Auditors could not certify the accounts till third week of January, 
1977. In the circumatances the Corporation has expressed its inability 
to Btlck to the time 8ebedule for finalisatiOn of the accounts. 

(III) RAJASTHAN: 

The appointment of the Statutory auditors for the year 1975-76 
was made by the Department of Company Affairs on 17-3-1976. The 
auditors could not commence their work till 20th Augugt, 1976. From 
the past experience of the Corporations, the auditors take approxi-
mately 5 months to complete their work. 

(IV) JAMMU & KASHMffi: 

The Statutory auditors were taking unduly long time in cer-
tifying the accounts of the Corporation for the year Ij74-
75. 

(V) HARYANA: 

The Statutory auditors were appointed by the Department 
of Company Affairs on 3-5-1976 for the year 1975-76. 
Accounts are uru:t.r aud.Et upto 11-3-1977. The accounts 
were never certified by the auditors in time, resulting in 
delay in the adoption of the accounts within the prescri-
bed period." 

1.7. The Department of Company AJlairs vide their O.h-t No. 3:21 
78/IGC dated 2~1-1978, while furnishing action taken by them on 
the recommendations contained in paras 2.33 and 2.34 of Fourth 
Report (Fifth Lok Sabha) have stated as under: 

Para. 2.33: 

The action in this regard is to be taken by t~e adminis-
trative Ministries and the concerned Government Com-
panies to organise accounting system in such a way that 
the accounts are completed and finalised within the pe-
riod as provided for in section 210 read with section 166 
of the Companies Act, 1956 and the Department of Com-
pany Affairs as sue' has no control over the matter. How-



P4ra 2.34: 
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ever, the Regional Directors and the Registrars of Com-
panies are keeping a watch over the compliance . 
of the provisions of the companies Act by Govern-
ment Companies relating. to the holding of annual 
general meeting and placing of balance-sheet and profit 
and loss accounts thereat. 

The Procedure laid down by the omptroller and Auditor 
General as explained in the written n;)te furnished to 
the Committee on 7-10-1978 (Appendix II) is still being 
fallowed. The question as to whether any further 
change is to be made in that procedure for expediting 
the appointment of auditors, so that the accounts are 
finalised and the balance sheet and the profit and loss 
accounts are laid before the Annual General Meeting of 
the Companies without delay is being reviewed in consul-
tation with the Comptroller and Auditor General of 
India. In this connection, it has been brought to the 
notice of the Comptroller and Auditor General for con-
sideration whether-

(i) in respect of public sector enterprises which arf' enga-
ged in the manufacture of sophisticated engineering 
products involving specialised technology and produc-
tion processes. the change of auditors may be effected 
after four years or five years instead of three years as 
at present; and 

Cii) in cases where a change of auditors is to be effected 
and there has been considerable delay in finalising and 
auditing the accounts of a particular year, the new 
auditor may be appointed in the second quarter of the 
financial year (for which a new auditor has to be ap-
pointed) in spite of the fact that the accounts of the 
previous financial year has not been finalised. 

1.8. The Committee ftnd that out of the 11 Agro-Industriea Col'-
porations commented upon by them in para 2.12 01 their Fourth 
Report <Fifth Lok Sabha) the Annual Reports for the yean upto 
1'74-75 in the ease of only 5 CorporatiOlls aamely, Gujarat, Kam ... 
taka, Kerala, Madhya Pradesh and West Bengal have been laid on 
the Table of Lok Sabha so far. The Annual Reports for the year 
1171-72 and onwards of Agro-Indusfries Corporations in Assam and 
Orissa, t1le Annual Report for the yeat" 197~73 and onwards of 
the Corporation in Bihar, the Annual Reports for the year Itn-7' 
aftd Ctn\ulds uf .he Corporafi~n.i in Jammu " Kashmir ttnd Punjab 
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aDd the Annual Report for the year 1'74-75 of Agro-Indtmtries Cor-
poration in Aadbra Practe.b are stiU to be laid before Parliament. 
The Committee farther fintls that nODe of the Aero-Industries Cor-
porations baa been able to lay ita latest Annual Report i.e. for 
197 .... 77 within the stipulated periocl of t moaths of the close of its 
aecountinc year. 

I.'. On perusal of tbe statement sbowing reuons wby the An-
aual Repol1ls and Accouats of tbe State Agro-Industries Corpora-
tions in 12 State. coald not be laid on the Table within tbe stipula-
ted period, which was laid on tbe Table of Lok Sabba on '-12-1977 
and the infonnation furnished by the Ministry of Agrieulture and 
Irrigation, tbe Committee note tbat the reasons for delay in laying 
tbe reports of various Corporations bave been attributed to certain 
procedural delay like the delay in appointment of statutory audi-
tors by th,e Deputment of Company Affairs, delay in audit by tbe 
staff of local oflke of Accountant General of respective State, delay 
in tbe receipt of comments of Comptroller and Auditor General, 
delay in convening tbe meeting for adoption of Reports at the Annual 
General Meeting of the Corporation,printinc aDd translation of tbe 
Reports etc. 

1.10. The Committee also note that tbe Department of Company 
Affairs have taken certain steps to ensure that holding of annual 
general meetings of the CorporaUons are not delayed aDd tbat 
anditing of accounts may be expedited by appointing new auditors, 
wbere necessary. The Committee are of the view that the Ministry 
of Apieultare and Irrigation s,hould be quite watchful and vigilant 
so that the measures taken 'by the Department of Company Affairs 
may pl'fte etfeetive and the progress of Reports is not hampered on 
accomtt of any avoidable circumstanees.. The Ministry sbould, there-
fere, reraaill in constant toucb with the AgreLtndustries Corpora-
tions to wateh the progress of their rAllDuai Report!S and BUggest 
remedial measures as and when netessary. The Committee hope 
that the AnDUal Reports wlaich are stin to he laid would I.e laid 
without further dela,.. 



·' ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA-
TIONS/OBSERVATIONS MADE BY THE COMMITTEE ON 
PAPERS LAID ON THE TABLE IN THEIR THIRD AND FOURTH 

REPORTS (FIFTH LOK SABHA) 

2.1. The recommendations/observations made in the Third and 
Fourth Reports (Fifth Lok Sabha) of the Committee on Papers laid 
on the Table on which Government have taken action have been 
shown in a statement at Appendix-III. The other recommenda-
tions/observations which have not been included in Chapter-I and 
Appendix-III WE!!"e narrative in character. 

2.2. The Committee note with satisfaction the action takenby the 
Government on their reeommendationsjohservations made in their 
Tldrd and Fourth Reports (Fifth Lek Sabha) •• indicated in Appen-
dix-Uf. 

NEW DELHI; 

May 11, 1978; 

Vaisakha 21, 1900 (Saka) 

• 

KANWAR LAL GUPTA, 

Chairman, 

Committee em Papers laid em the 
Table . 



APPENDIX I .. 
(Vide Para 1.4 of Chapter-I) 

F. lfo. 5-4177-MYl(Al) 

Authenticated 
Minister (Agro. & Irri.) 

Statement showing reasons why the annual reports and accounts of 
the State Agro-lndwtries Corporations in Twelve states could 
not be laid with in the stipulated period. 

The State Agro-Industries Corporation have been constituted in 
Seventeen major States, as a 'Company' under the Companies Act, 
19»6 and are "State Government" undertakings in which the Central 
Government holds eqUity shares upto a maximum of 50 per cent. 
The Annual Reports and accounts in respect of twelve of these Cor-
porations could not be laid with in a period of nine months of the 
eompletion of the financial year. Specific reasons for not laying of the 
reports against each of these Corporations are attached in the An-
nexure. However efforts are being made by these Corporations to 
finalise and adopt the annual reports expeditiously and lay the 
printed copies of the report in the Tab1es of both Houses of Parlia-
ment. All the defaulting Corporations have been requested to ensure 
that both English and Hindi versions of their reports are submittf!d 
to this Ministry expeditiously for laying in Parliament. 

A time-bound programme for the early finalisation of the annual 
accounts of these corporations has also been circulated to the Corpo-
rations and the matter is being pursued vigorously by the Govern-
ment. However, on account of certain inherent delays like the 
iielay in the appointment of statutory auctitors by the Company 
Affairs Department, audit by the Iftaff of local office of Accountant 
General of the respective, state, delay in the receipt of comments of 
comptroller and Auditor General, convening the meeting for adop-
tion at the Annual General meeting of the COIl)Oration, printing and 
translation of the Reports etc. etc., these Corporations could not 
proceed in the matter expeditiously. However, allout efforts are 
being taken now by these defaulting corporations and it is expected 
that the cotpOrations will be able to finalise the reports eariy. 

10 
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APPENDIX n 
(Vide Para 1.7 of Chapter-I) 

Eztracts taken from MiniBtry of Law, Justice and Cmnpany Affairs 

1-

(Departmlent of Company Affairs) O.M. No. 15/52f76-IGC. 
dated the 7th October, 1976. 

• • • • 
(1) .. the appointment or re-appointment of auditors in 

Government Companies is made on the advice of the 
Comptroller and Auditor General of India under Section 
619(2) of the Companies Act, 1956, similar suggestions as 
those of Ministry of Agriculture and Irrigation, made at 
the instance of references received from Governments of 
Madhya Pradesh, Orissa and Jammu and Kashmir, were 
examined in consultation with Comptroller and Auditor 
General of India. The Comptroller and Auditor General 
took the view that a firm of auditors was recommended 
by him for appointment for the subsequent year on the 
basis of its satisfactory performance in respect of the audit 
of the accounts of the previous year. Moreover, it was also 
felt by the Comptroller and Auditor Genet'sl that the 
opportunity to get the best available person to audit the 
accounts of a Government company, would be lost, if an 
auditor was allowed to audit all the accounts presented 
in a particular period. He was accordingly averse on prin-
clp~ to advise the appointment or re-appointment of 
auditors for more than one year at a time in a Govern-
ment company. However, in order to eliminate the 
arrears, he agreed to initiate action for appointment of 
auditors for the subsequent year, as soon as the accounts 
were audited by the statutory Auditors, fOr the preceding 
year and a certified copy thereof was made available to 
him, that is; without waiting for the Accountant General 
to complete his audit. 

The Comptroller and Auditor General of India observed that 
by this process, if repe8'ted in succession, a Government 
company could hold a series of meetings of shareholders 
and present its accounts making it possible for it to clear 
3 or 4 years accounts within a period of one year. It was. 

14 



• 

15 

therefore, finally decided after full consideration, to give 
a fair trial to the aforesaid suggestion of Comptroller and 
Auditor General of India. This decision, together with the 
observations in this regard made by the Comptroller and 
auditor General of India were circulated to all the Re-
gional DirectorslRegistrars of Companies (our Regional 
Offices throughout India) for the information of all con-
cerned, specially the defaulting companies . 

• • • • 
(ill) The appointment Ire-appointment of auditors is made by 

the Central Government on the advice of Comptroller and 
Auditor General of India, under Section 619(2) of the 
Companies Act, 1956. The Comptroller and Auditor Gene-
ral of India tenders his advice. only after he is satisfied that 
the accounts of the company for the preceding year have 
been finally adopted in the Annual General Meeting. In 
order to avoid delays, the Government companies are re-
quired to give complete information to the Comptroller 
and Auditor General of India in a prescribed proforma .. 
and as soon as the Comptroller and Auditor General 
tenders his advice, appointmentjre-appointment of audi. 
tors, is made by this Department without loss of time and 
generally orders are issued within a fortnight, provided 
no other complications are involved." 
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ANNEXURE II 

Gist aJ the minutes of the Meeting of Managing Directors of Stater-
Agro-JndustTies Corporations held on 28-9-1976 in Krishi Bhavma; 
New Delhi, under the Chairmanship of Shri K. S. Narang, Sec-
retary. (Agriculture). 

1. The Chairman remarked that this meeting had been called 
primarily to highlight the need for re-vitalising the activities of Agro 
Industres Corporations. The working of the Corporations had to be· 
improved as the same was not upto the mark. Central Government 
and State Governments were almost equal partners in these Corpo-
rations. While at the initial stages the Corporations were-
mainly engaged in trading activiues in regard to import 
and distribution of tractors and other agricultural implements and· 
inputs, a stage now had reached when efforts should be concentrated· 
on developing an Agro Industrial Base and to diversify the activities 
in the field of Agro based Industries. The Chairman emphasized the 
following points:-

(a) Many Corporations were running at a loss or without any 
margin of profit. Urgent steps were necessary to reverBlt. 
this trend. 

(b) It had been obserVed that not much attention had heeD 
paid to resources mobilisation. There was need to utilise-
institutional finance and the Paid-up Capital should _. 
used as seed money. It was necessary that the turn over 
should have a link with the seed money depending upoD 
the activities. Perhaps some of the Projects taken up by 
the Corporations were not subjected to proper techno-
economic pre-investment surveys. The range of 0pera-
tions which some of the Corporations had taken up were-· 
not of much use in boosting agricultural productioJL. 
While taking up new projects one of the pl'e-COnditioDa 
should be that a Project Report inter alia setting out 
clearly its financial viability and bankability should be 
drawn up. Only those Projects which would contribute to-.. 
agricultural development and which could qualify far... 
iDstitutioDal ftnancing abould be tai.en URb-executioa. 

--~. • 
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(c) The Managing Directors had to play an important role. It 
was their responsibility to steer the Corporations through 
right channels. The Central Government Directors had 
also a vital role to play in this respect. Any new Project! 
commitments contemplated by an Agro Industries Corpo-
ration should be referred to the Central Ministry one 
month in advance of the date on this Project should be 
considered by the Board of Directors. The Central Direc-
tors should consult the concerned subject matter specia-
lists and convey the views of the Government of India to 
the Board of Directors. After th~ Board meeting was over, 
it should be incumbent on the Central Directors to send 
report to the Government of India. 

'(d) Importance and urgency of designing improved agricul-
tural implements and their popularisation on a larger 
scale was further emphasized. It was observed that in 
most parts of the country improved agricultural imple-
ments were not available and farmers were still using the 
conventional out-moded implements. This should receive 
top priority in the activities of the Corporations. 

2. Annual Reports-It was the prime duty of the COtporations 
~ fulfU statutory obligations and especially the following:-

(i) Accounts should be ~ by the Corporations within 
the stipulated peric)d and Annual Report should be pre-
pared in time as per statutory requirements. 

(11) Simultaneous action should be taken for printing of both 
Hindi and English versions and BhOulci be sent to the Minis-
try 50 that .the same might be placed on the Tables of 
both the HoUses as per the statutory obligation-: 

(~W) Managing Directors should take pel'SQn&1 inteq!:st in ful-
ftlling the statutory obliptiona: '.. 

'~.Fm:ancU:a M~t 91 ~lt lI!'as .~basjzed 
~t ~~ ~ ~ to u~,~ ~~ ~ ~*'a.l~y,ach Cor-
pa"ati01l. A finallclal analysis was CQu4iJ1l:ted IPld it .".. revealed 
1bat the overall ftftanttal ... ~ of majority of the Corpora-
.... ..,. peot. 
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It was further pointed out that the following three factors played 
1l significant role in judging the performance of a commercial 
·concern:-

(i) Profit Margin 
(ti) Investment 

Turnover 
(iii) Return on 

Investment 

= Profit % Sales 
Sales 
Investment 

~Profit Margin X invest-
ment turnover. 

=>' Profit/sales X Sales/ In-
vestment 

= Profit/Investment % 
It was suggested that the Corporations should conduct such 

financial analysis so that they might improve their performance. 

4. Board of Directors-The Chairman emphasized that it is neces-
sary to review the composition of the Board of Directors of each 
Corporation. 

5. Delegaticm of powers to Managing Directors-For delegation of 
more administrative and financial powers to the Managing Directors, 
it Was suggested that a small Committee be formed to prepare a 
model draft on the extent of powers to be delegated so that the 
Board was not burdened with matters which were within the field 
of delegated powers. 

6. ManufCllCture and distribution of Inpu.ts and Coordination-The 
Chairman referred to the manufacturing activities of the Corporation 
as indicated in the circulated agenda Note. He suggested that a paper 
regarding the manufacture and distribution of inputs and C<K)rdina-
tion could be prepared for discussion at the next ~eetir.!g. The Cor-
poration should work out details and proceed on SCientific lines. 

7. Machinery Hiring Centres established by State AgTos Servicing 
and Repairs and Land Develop7nent recJa.mation andJffligat~ 
·The Chailtmanatated -'hat the system of hiring . will agricultural 
machinery was wor~g exceedingly well in for.eign countries and 
therewunoreuonwby the ~ could not be An usefully in India. 
"One way of streamlining the machinery biriAg Centre would be to 
link up the operations with tl.te incentives given.to the workers. 

If better facilities were created at every level and clear objectives 
laid ,,~ the ,machinery hUlng.~ ~a vtIIfY promising field. 

8.·After some ilisCtUsions, separate c~ttees were appointed 
to consider certain problems of these corporations regarding (i) Ago 
Servioe Ceat.es. {ii) DistribHtion of fertilizers(lli) DIstribution of 
pesticides (iv) setting up of Gober e.s Plant and (v) Manufacture 
II Popularisation of A~Ticu1tural implements. 
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ANNEXURE III 

Paras 2.47 and 2.48' 

Action tak£n by the A.P. State Agro-Industries 
Corporation 

The finalisation of accounts from the year 
1971-72 was delayed beYOnd controlable factors 
in view of high rate of labom turn-over in 
accounting personnel special squads to expedite 
the finalisation of accounts in branches and up-
dated to work upto 1975-76. 

Efforts will be made in this direction in 
future. 

With special efforts, the Corporation are 
expecting to bring the accounting work within 
the time bound schedule of 9 months in the year' 
1977-78. 

Action taken by the Assam State Government 

The Corporation has already taken necessary 
action fOr the flna11sation of accounts and accord-
ingly chalked out a tlme-bound programme for 
this purpose. 

All efforts are made to finalise the accounts 
as per s('hedu1ed programme. The statutory-
auditors for the year 1972-73 have been appointed 
Wle the Deptt. of Company Affairs Letter No. 
17/1l4/75-'IGC dt. 16-12-78. 

ActiOn taken by the Bih4r Government. 

Relevant extracta of the report have been' 
forwarded ~ the Bihar State Agro-Inaustries 
Corporation for c:ompUance. 



Para No. u8 
page 29 of the 
Report 

39 
Replies from Gujarat Agro-Industries Corporation 

Action taken 

Copies of the Annual Report of 1975-76 ot the 
Corporation would be sent as early as possible. 
The Annual Report for the finR!!cial year 1976-77 
and subsequent years would be sent within 
seven. months of the close of the accounting 
years (within 30 days of holding the Annual 
General Meeting). We shall make all the efforts 
to stick to the schejule (vide para 2.26 of the 
report) for finalisation of the accounts and sub-
mission of the annual report. 

Action taken by the Haryana AgTO-Industries 
Corporation Ltd. 

The Corporation has furnished printed CQpies 
of the Annual Report for the year 1975-76 to the 
Government of IndIa for layin'g in Parliament. 
Although the finalisation of accounts is a very 
lengthy process, all out efforts will be made to 
get the accounts audited, adopted and printed 
and printed copies furnished to Government of 
India for laying in Parliament. 

ActiOn taken by Himachal Pradesh Agro-Indua
tries C~atiOn 

Action taken 

81. No. Reference 
I Para 249 of the 

Report 
The accounts of the Cororation for the year 

1974-75 could not be finalised withi.'l the statutory 
periOd (Le. before 31st Dec., 1975). The accounts 
were finalised by the chartered accountants on 
10-2-76 anp the meeting of 4the shareholders for 
adopting audited balance sheet was convened on 
24-3-1976 by which time we were expecting the 
comments of C. & A.G. As the comments of C. & 
A.G. were not received till the date of the meet-
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ins. the shareholders resolved that the com-
ments may be circulated as and when received. 
The comments were despatched by the Accoun-
tant General, H.P. & Chandigarh, Simla on 10th 
May, 1976. These comments were duly circulat-
ed amongst the shareholders. 

Action taken by the Governnnent of Kerala 

The Annual Reports upto 1973-74 have already 
been forwarded to the Government of India. The 
Annual Reports for 1974-75 in English will be 
sent to Government shortly. The Corporation 
has arranged for translation of these Reports at 
Delhi and will make arrangements to print the 
same after translation, and furnish the copies 
of the Report early. 

The Annual Report for the year 1975-76 will 
be furnished to the Government of India early. 
after adoption of the same. The Reports from 
1976-77 onwards Will be laid down on the Tables 
of Parliament within 9 months of the close of 
the accounting year. 

U.P. State Agro-Industries Corporation Ltd. 

The Annual Reports of the Corporation upto 
the vear 1974-75 have been laid on the Tables of 
Parliament. The printed copies of the Report 
for the year 1975-76 have been furnished to 
the Gover.nment of India during March, 1977 for 
laying in Parli.~ent. 

81 No. Reference Action ta!cen by the Government of Karnataka' 
Paras 

1 2.32 
2.33 
2.34 
2.44 
2.47 
and 
1.48 

Every effort will be made to avoid delay in 
submitting a report in future, and if there are-

unavoidable delays, the delay statement will be 
sent to Government of India. - - ~ 
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The report for 197>76 is yet to be adopted by-
the General Body. The delay is due to the fact 
that the audit could not be done in tim\8S the 
statutory auditors were appointed late_ y the· 
Government of India. 

As there is not sufficient work for a Hindi 
Cell throughout the year, it is considered more' 
advantageous to have the translation done by an . 
outside Agency. 

Action taken by Madhya Pradesh Govemmeu.t 

As regards delay in the compilation of the' 
accounts of the Corporation, it is pointed out that 
Corporation is behind by one year, as the C0r-
poration has been able to compile accounts of 
1974-75, whereas by this time the accounts for 
1975-76 should have been finalised. The Corpo-
ration is quite conscious of the delay and is' 
trying to eliminate the delay by December, 1971. 
The Corporation may be able to complete their 
accounts for 1976-77 and would also try to hold 
the Annual General Meeting within the pres-
cribed time limit i.e. oy December, 1977. Now 
the Corporation is able to adhere to this time-
schedule, there will be no delay in futua-e in 
compiling the accounts _and submission of, the ' 
annual report to the Goyernment of India. 

Action taken by the Tamil Nadu State Govem-
ment 

I Ref. Report The recommendations have been noted by the -
Recommendations Corporation for future guidance. 
No. I to 30 

Action taken by Maharashtra Ag7'O-lndUBtria
Dev., Corporation Ltd. 

All the annual Reports of the Mahanshtra . 
Agro-Industries Dev., Corporation have beeD . 
laid on the Tables Parliament up to date. There· 
has been no delay on the part a! the Corporati~ 
in this regard. 
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Action ta10en by Punjab Government 

ActioD TakeD 

The accounts for the year 1973-74 have been 
prepared and will shortly be adopted by the 
Board of Directors. Regarding the accounts for 
the ye~s 1974-75 and 1975-76; strenous efforts are 
being made for early finalisation. 

Action taken by the Rajasthan Government 

Though the annual accounts up to 1974-75 have 
been laid on the Table of the House from time 
to time, it is regretted that the time schedule 
prescribed for submitting these annual reports 
could not be adhered to. Rajasthan State Agro~ 
Industries Corporation has been advised to 
adhere to the time schedUle in future. 

In future, all efforts will be made to submit 
these reports within the prescribed time. 

Action taken by the West Bengal Government 

There was considerable delay in making local 
arrang&ment for prc:paration of Hindi version ot 
the accounts and tl'eports. Steps have been taken 
to expedite preparation of Hindi version of the 
accounts henceforth. 

The accounts of the Corporation for the year 
1974-75 is being adopted by the shareholders. 

Attempts are being made to adhe!'e to the 
time botind programme for audit of accounts etc., 
within 9 months from the close of the year. 

The State Government is of the opinion that 
the linking of release of tunds by the Govern~ 
ment of India to the submission of annual 
accounts may harm tile forrn?1g community and 
impede the progress of the Agro-lndustries Cor-
poration in the States. 
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(3) 

Steps win be taken to expedite preparation of 
the HiDciI version. 

Steps have been taken by the Corporation to 
submit copies of Annual Report within 9 months . 
of theclo8e of the financial year 'from 19'76-77 
onwards. 



APPENDIX IV 

Summary 0/ Recommendationa/Ob.erva.tiona cont4ined in the Report 
--------- -- ------------
S. No. 

(1) 

Reference to 
Para No. o~ 
the Report 

Summary of Recommendationsl 
Observations 

--------------_._-------_. __ . -----
(2) (3) 

._--------- -----
1 1.8 

I 1.9 

The Committee find that out of the 11 Agro-
Industries Corpor-ations commented upon- by 
them in para 2.32 of their Fourth Report (Fiftb 
Lok Sabha) the Annual Reports for the years 
up to 1974-75 in the case of only 5 Corporations 
namely, Gujarat, Kamataka, Kerala, Madhya 
Pradesh and West Bengal have been laid on the 
Table of Lok Sabha 80 far. The Annual Reports 
for the year 1971-72 and onwards of Agro-Indus-
tries Corporations in Assam aqd Orissa, ~ the 
Annual Report for the year 1972-73 and onwards 
of the Corporation in Bihar, the Annual Reports 
for the year 1973--74 and onwards of the Corpora-
tions in Jammu & Kashmir and Punjab and the 
Annual Report for the year 1974-75 of Agro-IndWl-
tries Corporation in Andhra Pradesh are still to 
be laid before Parliament. The Committee 
further find that none of the Agro-IndWitries 
Corporations bas been able to lay its latest 
Annual Report i.e. for 1976-77 within the stipu-
lated period of 9 months at the close at its 
accounting year. 

On perusal of the statement showing reasons 
why the Annual Reports..and Accounts of the 
State Agro-Industries Corporations in 12 States 
could not be laid on the Table within the stipu-
lated period. whicn was laid on the Table Of Lok 
Sabha on 12-12-1977 and the information furnish-
ed by the Ministry of Agriculture and Irrigation, 



(1) (2) 

3 1.10 

4 2.2 

(3) 
------ .----------------

the Committee note that the reasons for delay ill 
laying the reports of various Corporations have 
been attributed to certain procedural delays like 
the delay in appointment of statutory auditors 
by the Department of Company Affairs, delay in 
audit by the staff of local office of Accountant 
General of respective State, delay in the receipt 
of comments of Comptroller and Auditor General, 
delay in convening the meeting for adoption of 
Reports at the Annual General Meeting of the 
Corporation, printing and translation of the 
Reports etc. 

The Committee also note that the Department 
of Company Affairs have taken certain steps to 
ensure that holding of annual general meetings 
of the Corporations are not delayed and that 
auditing of accounts may be expedited by 
appointing new auditors, where necessary. '!'he 
Committee are of the view that the Ministry of 
A:griculture and Irrigation should be quite watch-
ful and Vigilant so that the measures taken by 
the Department of"Company Affairs may prove 
effective and the progress of Reports is not 
hampered on account of any avoidable circums-
tances. The Ministry should, therefore, remain 
in constant touch witli the Agro-Industries Cor-
porations to watch the progress of their Annual 
Reports and suggest remedial measures as and 
when necessary. The Committee hope that the 
Annual Reports which are still to be laid would 
be laid without further delay. 

The Committee note wit~ satisfaction the 
action taken by the Government on their recom-
mendations/observations made in their Third and 
Fourth Reports (Fifth Lok Sabha) as indicated 
in Appendix-m. 
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